STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMAER & SITTING) IN THE STATE OF ANDHRA
PRADESH IN THE COURT OF SPECIAL Court FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON 30.11.2024

Date did Date of Date of Stay if Expected
El. District Name of Court| Case No. Ritting/ Number of ORsnce Ma).umum filing Framing Present Status any by Uit o.f
No. Former Alleged Punishment Charge- Higher | completion
F.I.R. Charge ,
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
proceedings granted by
Imprisonment for Honourable High Court in
J.M.F.C. CcC Former 01.02.2009, | U/Sec.188 Charges
1 |Ananthapuramu ! i ' | 6 months or fine |30.08.2009 CRL.P.N0.627/2020 on Stayed
Gooty 43/2018 M.P. | Cr. No.20/2009| 283 of IPC. P not framed. 05102020,
NBW is pending against
AB.
o U/Sec.143 :
Sitting & " | Imprisonment for
J.F.C.M,, CcC 21.07.2007, 188, 447,
2 |Ananthapuramu Rayadurg. 50/2018 Former Cr. No.34/2007 | 186, 506 riw 7 years or fine or [23.09.2009 | 05.01.2023 Part Heard. - 3 months
M.L.As. both
149 IPC
For Trial. Stay of all further
- Imprisonment for proceedings granted by
3 |Ananthapuramu é’F'CaM" 5 15:2% 18 i;t}_mg CE1N?)7325(2§;O7 U/Sfi%g% 2 years or fine or | 31.10.2008 | 23.06.2014 | Henourable High Courtin | Stayed
ayadurg. S i ' both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
I~ Imprisonment for proceedings granted by
4 |Ananthapuramu ;'F'CBM" 52?2%18 SM|tt|Lng Cf3N%7326?§gO? Ulgfe‘('::.’gSS 2 years or fine or [31.10.2008 | 23.06.2014 | Honourable High Court in Stavad
ayadurg. - i ' both CRL.P.N0.2667/2018 on y
12.03.2020.
. : Imprisonment for : , :
AJ.F.CM, Sitting Private U/Sec.500 For Continuation of Chief
5 |Ananthapuramu Dharmavaram. CC 2/2019 MP. Complaint of IPC. 2 years or fine or [12.02.2014 | 16.06.2023 of PW1. - 6 months

both




Date of Stay if Expected
Sl Sitting/ Teisang Offence Maximum filin Slabe;al any b time of
) District Name of Court| Case No. 9 Number of ; g Framing Present Status . y oy .
No. Former Alleged Punishment Charge- Higher | compl~tion
F.L.R. Charge
sheet Court of 1..al
1 2 3 4 5 6 7 8 9 10 11 12 13
Interim Stay of all further
U/Sec.143, |Imprisonment for Proceedings granted by
6 |Ananthapuramu Asrfai:trfacul\rnam 07(1,:2%23 Fnzrlin;r 2353?2?}232 341 r/w 34 | 6 months or fine |24.02.2023. ngthfar;g:esd Hon'ble High Court in Staved
R it of IPC. or both “| Crl.P.No. 7854/2023, dt, ¥
10.10.2023
. 25.05.2018, | U/Sec.341 [Imprisonment for
7 Kadapa : ;F\’;Jogdittﬂr 17?5020 if:ttnAg Cr. & 188 of | 6 months orfine |31.12.2018 | 21.02.2024 Se;iﬁ;‘;'i;c' - 3 months
777 | No.206/2018 IPC. or both
Sittin Stay of all further
JECM cc M Pg 11.04.2019, | U/Sec.323, | Imprisonment for Chaifias proceedings granted by
8 Kadapa Karr.la-la. ur.'am 21/2020 (Ré‘ Ia Cr. 324, 506 r/w | 7 years or fine or [20.10.2020 et fra?ned Honourable High Courtin | Stayed
P Saljga) No0.100/2019. | 34 of IPC. both | cri.p.No. 3219/2022, dt
28.04.2022
U/Sec.143,
147, 188,
14.04.20186, 353, 451, |Imprisonment for
9 | East Godavari JA’I:a?mTu 11?2%20 Fcr:;rger Cr. 427 riw 149 | 7 years or fine or |27.10.2018| 15.07.2023 |  For further Arguments. - 1 month
o No.57/2016. [IPC & Sec.3 both
of P.D.P.P
Act, 1984.
U/Sec.188,
143, 447 .
14.04.20186, - ' | Imprisonment for
10 | East Godavari LG, Gl Famer Cr. A2 Ul 13 7 years or fine or [27.10.2018| 15.07.2023 | For further Arguments. - 1 month
Alamuru 12/2020 M.P. IPC & Sec.3
No0.58/2016. both
of P.D.P.P
Act, 1984,
i Imprisonment for
.| TAJF.CM, cC Sitting 26.08.2019. | U/Sec.353
11 | East Godavari Palakol 31/2023 M.LA 257/2019.  |riw 34 of IPC 2 years or fine or |27.05.2022 Q7.03.2024. For Arguments. - 6 months

both




Date of Stay if Expected
Sl Sitting/ Daite i Offence Maximum filin Date.of any b time of
' District Name of Court| Case No. g Number of i 9 Framing Present Status . y oy .
No. Former Alleged Punishment Charge- Higher | completion
F.LR. Charge :
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
LngSée c;o;?' Stay of all further
. ' | Imprisonment for Proceedings granted by
12 Guntur UALGL: | ow gppgp| Mbh | 12073011, | IPC. o |o'oorsortnanr | 31120018 21102020 | Honaurabie Higt:Contt i | Stayed
Court, Tenali. (Present) | Cr. No.45/2011 | Sec.125(A)
both Crl.P.No. 4973/2022, dt
of R.P Act, 12.07.2022
1951. R '
S/s of A3 pending.
U/Sec.499, Simple Stay of all further
. IV A.CMM., CcC Sitting Private 500, 501, |Imprisonment for Charges proceedings granted by
13 B Vijayawada. 33/2018 M.L.A. Complaint 502 r/w 34 |2 years or fine or DRAs =TS not framed. | Honourable High Court in Stayed
of IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
U/Sec.143,
145, 188,
o 12.04.2019, 153-Ar'w | Imprisonment for
14 Krishna '\\fiﬁ'i;ﬂ‘,ﬂ;ﬁ”; 27‘;’2%23 Sn;f‘tl'_”g cr. 149 IPC & |5 years or fine or |18.05.2023 | 15.02.2024 For Arguments. - :1"0:1(1:3
12y ' | No.339/2019 | Sec 32 of both
AP Police
Act.
U/Sec.143,
145, 188,
- 11.04.2019, | 153-Ar/w |Imprisonment for
15 |  Krishna 'gégﬂg’g 28?2%23 ?J,ang cr. 149 IPC & |5 years or fine or | 18.06.2023 | 15.02.2024 | " Ef;’ﬁ;zt?;ﬁp'c' - ‘rilpotn"u?s
12y ' =7 | No.342/2019 | Sec.32 of both '
AP Police
Act.
U/Sec.188,
= s 24.03.2019, |143r/w 149 |Imprisonment for
16 Krishna Igig (;wMa?iAa 29?2%23 thttll_ng‘ Cr. IPC & Sec | 6 months or fine |18.05.2023| 15.02.2024 For Arguments. - l;qpotn?fs
12y : = | No.276/2019 | 32 of AP or both
Police Act.




s Split Date and Offence Maximum E):,'lt,e of Date of S:ayhtf E;;‘:Ct;d
: District |Name of Court| 2P~ P Main Case No. Number Punishmen ting Framing Present Status | 277 %Y .
No. Case No. Alleged Charge- Higher |completion
of F.L.R. t Charge :
heet Court of Trial
1 2 3 4 5 8 7 8 9 10 11 12 13
CC No.69/2018
(The Case against A:48 and
Spl.'r(r?:luc:c for A51 was Split up from CC
e No0.69/2018 and Numbered as ViBrissEia
Cases relaili cc | C:C.412023 on 22.02.2023. At: UiSec.143, | TP Summons of A48 | Split up
17 | Krishna |0 TR0 | os | Gottipati Ravi Kumar, A2: - |sar 188w | WO . . and A51are | from CC
M.Ps. & Kakani Govardhana Reddy and 149 of IPC. P ——— pending. 69/2018.
M-L As A3: Poluboina Anil Kumar
Vija.ya;wa.clia Yadav, Sitting M.L.As. in Main
’ Case, the main case is Pending
for Arguments.)
Bl S CC No.10/2019
P 'Tri;“o ; ol (The Case against A7 was Split UiSec.9(2)
Criminal up from CC No.10/2019 and of APG Act R
; Numbered as C.C.06/2023 on and Sec.11 P . Split up
. Cases relating CcC nt for 3 NBW pending
18 Krishna 14.03.2023. The Accused No.8 - of Cruelty - - : from CC
to Elected 06/2023 : ; ¢ : months or against A7.
is Chintamaneni Prabhakara against 10/2019.
M.Ps. & " ) . . fine or both
ML As Rao, Sitting M.L.A in Main Case, B!rds and
Vii - d the main case was disposed on Animals Act.
jayawaca. 17.08.2023)
CC No.11/2020
Spl. C_:ourt for (The Case against A:91 was
Trial of : U/Sec.188,
o Split up from CC No.11/2020 :
CITARR. d Numbered as C.C.10/2023 149, 14, | Imorisonpe Split up
19 Krish Cases relating CC L 1‘"3 Zreza a?h 'A‘ i ) 353,451 r'w| ntfor2 Charges | Summons of A91 fror GO
RRe to Elected 10/2023 | °" 5'. Al THE FIoRNSE 149 IPC & years or not framed. pending. 11/2020
M.Ps. & No.1is G.V:Harsha Kumar, Sec.3of | fine or both :
M.LAs., F°‘"r':;:1'\2;é "i‘SMi': d%asfc;r‘he P.D.P.P Act.
Viigyawada. Argumgnts ) E
CC No.12/2020
Spl. C_ourt o (The Case against A:91 was
Trial of 4 U/Sec.188,
S Split up from CC No.12/2020 .
Criminal d Numbered as C.C.11/2023 143, 147, |[Imprisonme Split up
it | wseh Cases relating | CC | %70 Z 3:)923 = S i _ [353,451rw | ntfor2 Charges | Summons of AQT | 1" -
MShna | to Elected | 11/2023 | °" 15 5. e he chuse 149 IPC & | yearsor not framed. pending. o
M.Ps. & MNo.1is G. ‘.Hars‘ & UM, Sec.3 of | fine or both '
M.LAs., Forr’n";;"gfsé '?SMz‘: dﬁasfc;r‘he P.D.P.P Act.
Vilayawada; Argumgnts ) ‘
CC 2/2019
Spl_.rﬁ;)lugiffor (Case against A3 is Split up
Criminal from CC 02/2019 and Imprisonme Split up
21 Krish Cases relating CcC Numbered as CC 13/2023 on U/Sec.500 nt for 2 Charges NBW pending from CC
WA | wElReld | 1e/202y | 19:06.2023 The Accused No:2 : of IPC | yearsor notframed.|  againstA3. | 'oon o
M.Ps. & was Former M.P by name fine or both .
M.LAs. Nimmala Kristappa, The main
Vijayawaéia. case was pe;t\i/i\?% )for Cross of




Date of Stay if | Expected
Si Sitting/ Hatsand Offence Maximum filin Deta:of anyb time of
) District Name of Court| Case No. 9 Number of . g Framing Present Status . y by eo
No. Former Alleged Punishment | Charge- Higher |completion
F.L.R. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
. NBW Pending
IIAJF.CM., CcC Former Private U/Sendz20, |Imprisonment Charges |against A3. Issue
22 Nellore ; 452, 506 riw |for 7 years or | 18.03.2014 -
Nellore. 49/2018 M.P. Complaint not framed. fresh NBW
34 of IPC. fine or both .
against A3.
- . Imprisonment
IVAJF.CM, CcC Sitting Private U/Sec.500 g
23 Nellore Kisllors. 2412020 MLA Complaiit IPC. for 2 years or | 26.11.2019 | 31.08.2023 For Trial - up to 1 year
fine or both
Stay of all further
proceedings
- U/Sec.171-C, |Imprisonment granted by
AJ.F.C.M. cC Sitting 28.03.2019. Charges ,
24 Nellore A 188 r/w 34 of | for 6 months Honourable High | Stayed
Kavali 11/2022 M.L.A 49/2019. PC mﬁmoﬂmmzzwzmu m”mmm'CmmmCdRNo
1258/2023, dt
16.02.2023
U/Sec.120(B),
143, 341,
4BSW 133 High Court Stay
01.07.2014 G and Imprisonment pending in
25 | Prakasham Ac’aﬁ'?"\i." sc 5/2019| 10" cr. PS;;’; :ét for 7 years or | 28.10.2016 ngthfar;gn?: | CRCNo307/ | stayed -
PR, 7| Noas2i2014 | - Sl T, | fine or both ' 2021,
ec. dt:29.04.2021.
of Crl. Law
Amendment
Act.
AlAdd, Imprisonment
Metropolitan 04.04.2009, |U/Sec.171-E
26 |Visakhapatnam| Magistrate’s o FRmmer cr. Hw511of | UP1CONC 64 052000 | 02.09.2021 For further : 2 months
35/2023 M.L.A. year, or fine Arguments
Court, No.133/2009 IPC. or both

Anakapalli.




Date and Date of Date of Stay if | Expected
Sl District Name of Court| Case No. Sitting! Number of Dftca Ma{(lmum Tifing Framing Present Status apy by Hme o_f
No. Former FIR Alleged Punishment | Charge- Clidiiic Higher |completion
T sheet 9 Court | of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143, Stay of all further
145, 341, riw proceedings
. 26.07.2014, | 149 of IPC, |Imprisonment granted by
27 | Vizianagaram Vgi::écénrné!m 29?2%1 8 fjlﬁlrfl\% cr. and Sec.3(x) | for 2 years or |29.08.2016 ngthfar;gr:: f Honourable High | giayeq .
. | No.241/2014. |of A.P. Town | fine or both ' Courtin
Nuisance CRL.P.N0.396/201
Act, 1889. 9 on 01.10.2020.
P, U/Sec.323, [Imprisonment
) ITAJF.CM,, cC Sitting 25.07.2018. : Charges .
28 |West Godavari Elury 07/2024 MLA 106/2018 501,;‘)%6 of f:irni z(:egoct); 28.01.2022. I Summons Pending - 1 year




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 30.11.2024

STAGE OF PROCEEDINGS

Name of the i Sec.313
SI. No. ks Pre- Appearan| o, iching | Exami- | Discharge " Argu- | NBWs/ crP.C. | Judg- | Total
District . Summons | ce of : : Petitions | Charges Trial Stay .
Cognizance of Sureties | nation ; ments Bws Exami- ment
Accused Pending X
nation
1 Ananthapuramu - - = - < . - 2 s a 4 5 5 6
2 Kadapa - - - - - = 2 4 5 = 1 - 2
3 East Godavari - - = = 5 2 " - 3 - . - - 3
4 Guntur - - - - - - - - - - 1 - - 1
5 Krishna - 3 - - - = 2 = 1 2 1 2 % 9
6 Nellore - - - = - - - 1 . 1 1 5 “ 3
7 Prakasam - - - - = - . . = 5 1 2 . 1
8 Visakhapatnam - - = = - = “ o 1 e = z . 1
9 Vizianagaram - - - s - 5 & - - - 1 - - 1
10 West Godavari - < z 2 - i - - - - - - 1
TOTAL - 4 - - - - - 3 5 3 10 3 - 28







